ITEM NO.807 COURT NO.6 SECTION II-C

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (Crl.) No.7438/2023

(Arising out of impugned final judgment and order dated 12-06-2023
in CRLMA No. 10859/2023 passed by the High Court of Delhi at New
Delhi)

DIRECTORATE OF ENFORCEMENT Petitioner(s)
VERSUS

SAMEER MAHANDRU Respondent (s)

Date : 21-06-2023 This petition was mentioned today.

CORAM :
HON'BLE MR. JUSTICE SURYA KANT
HON'BLE MR. JUSTICE M.M. SUNDRESH
(VACATION BENCH)

For Petitioner(s)
Mr. Tushar Mehta, SG (Mentioned by)
Mr. Zoheb Hossain, Adv.
Mr. Kshitiz Aggarwal, Adv.
Mr. Vinayak Sharma, Adv.
Mr. M.K. Maroria, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Upon being mentioned by learned Solicitor General for the
petitioner — Directorate of Enforcement seeking urgent listing of
the matter, we deem it appropriate to direct the Registry to list

the matter expeditiously.
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